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ORIGINAL APPLICATION NUMBER 989 or 2003

ALLAHABA 0, THIS THE: 01st DAY or SEPTEMBER, 2003

HON'BLE MR. JUSTICE' R.R.K.1RIVEOl, VICE .• CHAIRMAN
HON'BLE MR. D. R. TIIJARI, PlEMBER (A)

O.K~ Rey"I. S.K. Rey
r 10 Gaya Colony, P'lu ghalsar ai ,
01strict-Chandauli. • •••• Applicant

(By Advocate : Shr is. K. I:.y)

V E R S U S

1. Union of India through the Genaral Planaglir,
E. C.RailIJay. Hajipur,
Bihar.

2. The D.R.PI. [.C. Rly. Plughalsarai,
Distr i ct -01an dauli •

3. The D.R.!,!. (.C. Railway, MU9halsarai,
District-Chandauli.

• •••• Respondents.

(!y Advocate: Shri K. P. Singh)

ORO E R
a I

BX Hon'blB Plr. Justice R.R. K. Trivedi, Vice-Chairman

This O.~. has been filed for ch.llenging the order dated

31.03.2003 by IiIhich claim of the applicant for compensation to the
''1 -.A.

~ct. dUring the dut'3!1~as blten refused on the ground that the

injury lJere caused en account of applicant.'s mistake and negligence.

Shri S.K. Dey counsel for the applicant has submitted that this

O.A. is not being pressed for the aforesaid relief, t~ O.A. is

accordingly dismissed so rar as relief no. 1 is concerned.
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2. The second relief claimed by the applicant is fer payment

'of salary for the period during which he was sick on account of

H.O.D.(Hu!'t on duty) and could not work.

3. The facts of the caS9 are that applicant was serving as

Gangman, E.C. Railway, Plughalsarai in the Bcale of Rs.2650-4000/- •

On 27.12.1998 ~hile on duties he received injury 1n his elbow, back

and shoulder. He wasadmitted in hospital and he remain sick from
"",c.A ••...••••.

27.12.1998 to 17.11.1999~ fii~that 1 r£~ he has not been paid the

s a l ar y for the period for whiCh he was entitled. The applicant

before coming to this Tribunal, fi-led a representation, a copy

of which has bs en filed as Annexure-g. It is submit tad by the

applicant's counsel that the representation of the applicant is still

pending and hBS not bet"n decided till' data.

4. As the applicant has already approachlid the cempeEent,

authority namely O.R.~., E.C. Railway, Plughalsarai, in our opinion,

it shall not be appropriate to interfere at this. stage/except for

a direction to respondent No.2 to considar and decide the

representation of the applicant dated 08.04.2003(Annexure-9) by a

reasoned order within a period of 3 months from the date a copy

of this order is filed. To avoid ct.lay, it Shall be open to the

applicant to fila a copy of the reprasentation along ",ith the copy

of this or osr , No order as to costs.
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